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IN THE CENTRAL ?DMINISTRATIVE TRIBUNAL IIYDERABAD BENCH 

- 	AT HYDERABD 

O.A.No.503/94 	 Date Of Order: 27.4.1994 

BETWEEN: 

Pitta Ramana 	- 	- 	•• Applicant. 

A N D 
The Sub-Divisional Officer, 

- Telecom, Narsipatnam. 
Visakhapatnam District. 

The Divisional Engineer, 
Telecom, Anakapalli, 
Visakhapatñam District. 

The Director General, Teledom, 
Sanchar Ehavan, New Delhi - 110 001. 

Resjxndents. 

Counsel for the Applicant 
	 Mr.M.A.V.S.Bhagawan 

Counsel for the Respondents 
	Mr.,N.V.Raghava Reddy 

CORAM: 

HON'BLE SHRI A.B.GORTHI ; MEMBER (ADMN..) 

HON 'BLE SHRI T.CHANDRASEKHARA REDD 	MEMBER (JUDL..) 



Copy to:- 

1. The Sub Divisional OP?icer, Telecom, Narsipatnam, 
\Iisakhapatnam District. 

2& The Divisional Engineer, Telecom, Ankapalli, \iisakhapatnam 
District, 	

- 

3. The Director General, Telecom, Sanchar Shat.an, New Delhi-001, 

4* one CODY 

5, One copy to Sri, N.V.Raghava Reddy, Addi. CGSC, CAT, Hyd. 

6#1  One copy to Library, .DAT, Hyd. 

7. One spare copy. 
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Order of the Division Bench delivered by 

1{on'ble Shri A.B.Gorthi , Meriter (?dmn.). 

The. app itcant was initially engagea as a 

CaSul Mazdoor under the respondents at Narsipatnam 

......... 
breaks till 31.12.99 wher-t3itServioes were disengaged 

by means of an oral .order• : During the period from Ma 1991 

to May 199? theapplicant had worked for morethan 240 d4s. 

Consequently his prayer is that he should be rq'èngaged as 

a casual mazdoor with consecuential benefits. 

/ 	
fl 

We find that the applicant had submitted a representation 

to the Telecom Divisional Engineer, Anakapalli requesting 

for reêngagement. The representation is yet to be disposed of. 

3. 	In view of the above we dispose of the application 

at the admission stage itself with a direction to the 

respondents to consider the representation of the applicant 

as also the fact that he had worked for norethan 240 days 

from May 1991 to May 1992. The representation shall be 

disposed of within a period of 2 nonths from the date of 

communication of this order. No order as to costs. 

(T .CHANDRASEKI*.RAr'fY) 
Merther (Judl 

41.13.G~ORTI 
Member (Admn) 

sd 

Dated: 27t_April,_1994 

(Dictated in Open Court ) 
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TYPED BY 	 CO?ARED BY 

CHECKED BX 	 APPROVED BY 

IN THIZ CENTRa ADMINISTRATIVE TRIBJNAL 
HYDEPAJAD BENCH AT HYDERADAD 

TEE HON'ELE MR.JpSTICE V.NEELADRI Rat) 
VICE CHAIRMAN 

AND 

THE HDN'BLE MR.A.B.GORTHI. :.MEMBER(AD), 

AND 

THE. EON' ELS MR.TCCHANDRASE.ICI-IAR REDDY 
MEP4BER( jua) 

AR~IL~GARAJiVi THE NON'Bf,E MR. 	M(ADMN) 

Dateds flL ' (1994 

DER/JUWMENI 

O.A.NO. 

Adrcitted end Interim Directior* 
.Isstd. 

H A11Oed 
Disposed of with directiofl 

Disnkissed. 

Dism\ssed as withdrawn. 

Dismised for fault. 
\ Rej9-e-ted/O4dOMfdLAThbiiMFatEve Triãath 

4 sPAtcK 
No order to 

-. 

L 214_l99' fP!! 	I 




